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The Hon'ble Supreme Court in Kalyan Chandra Sarkar Vs Rajesh
Ranjan @ Pappu Yadav & Anr Crl. 1129 of 2004 decided on 18" January
2005 observed that though an accused has a right to make successive appli-
cation for grant of bail the court entertaining such subsequent bail applications
has duty to consider the reasons and grounds on which the earlier bail applica-
tions were rejected and in such cases the court also has a duty to record what
ar the fresh grounds which persuaded it to take a view different from the one
taken in the earlier applications.

Regarding anticipatory bail applications, the full bench of Hon'ble Ra-
jasthan High Court in Ganesh Raj Vs State of Raasthan & Ors 2005 Cr.LJ

2086 has observed that the second and subsequent bail application u/s 438

Cr.P.C can be filed if there is a change in the fact situation or in law which re-
quires the earlier view be interfered with or where the earlier finding has be-
come obsolete. This is the limited area in which an accused who has been de-
nied bail earlier can move a subsequent application. Second or subsequent
anticipatory bail application shall not be entertained on the ground of new cir-
cumstances, further developments, different consideration, some more details,
new documents or iliness of the accused. Under no circumstances, the second

or successive anticipatory bail application shall be entertained by Sessions

Judge/ Additional Sessions Judge.
The only ground taken in the bail application is that the earlier order was

wrongly passed. However, the reply of the |0 again reiterates that the address
given by the applicant was verified but she was not found residing there and
vacated the rented premises and that she has not cooperated in the investiga-

tion.
In view of afore-discussed facts and circumstances, since the allega-

tions against the applicant are quite serious, | do not deem it fit to grant antici-
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» According to this reply the applicant is convicted in FIR No.253/2011
Police Station Mianwali Nagar under section 325/308/34 |p¢ and is
punished with imprisonment of two years vide order dated 16 02.2018

Learned Additional Prosecutor Shri Santosh Kumar has opposed the
bail application stating that the offences are grievous in nature and
investigation is going on. Further, he has stated that the applicant/accused
has criminal history and involved in various heinous cases.

I have gone through the records of the case Undoubtedly, the
applicant is a convict in another grave case under section 308 IPC and was
served with two year imprisonment. He has other cases against him also

The allegations in the present case are serious in nature and the
investigation is in the initial stage. The applicant is already a convict which
shows his criminal propensity. Releasing the applicant on bail at this stage
may prejudice the investigation. Hence, no ground is made out to release
the applicant. Accordingly, the bail application is dismissed

Copy of this order be given dasti to the counsel for applicant/accused.

Intimation be also sent to the investigating officer/SHO.

gs}lol/ﬂk\\hJHAL)

Addl. Sessions Judge-08
West District, THC Delhi
31.08.2020

Scanned with CamScanner



Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




Scanned with CamScanner




— S EPRlicaE; a
'°n No. 1503 ’/gjr
FIR No_ 31/32¢ Yan
S: Ran; ‘95
U Snjit Nagar
State vs 5 320/350, 341pc
" Laxmj Narayan
P.Dhcgr,On fort = @ Anr
e il receiveq Be checy e,
ned has p, €€ked ang
e . re, J
{\9ated <" 2Ppointe a5 Duty Ad; y )
~F1 A Districy tionE e
CU& Sessic, SR ‘ P
Ji 4 . 4
is =
y \\
\

Itis a settled law that the interim bail can be only granted in exceptional

circumstances.
In the present case No such circumstance has been made out. The alle-

gations against the applicant are serious, | do not find any justifiable ground to
grant interim bail to applicant, at this stage. Hence, the application for grant of

interim bail to accused/applicant Amit Kumar stands dismissed.
Application stands disposed off accordingly.

Copy of order be given Dasti.

\ \ /> 'Lx

(SAM‘AR VISHAL)
Addl. Sessions Judge-08
West District, THC Delhi

31.08.2020.
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Bail application no. 1104
FIR No. 61/2020

Police Station : Paschim Vihar West

Under section : 328/392/411/120B/34 |PC
State vs Mohd. Akhtar.

31.08.2020
The Court of undersigned is having duty today as per Circular /

Duty Roster dated 16.08.2020.
Public

Present :Sh Santosh Kumar Singh, learned Additional

Prosecutor for State
None for the applicant / accused

Put up for consideration on 10.09.2020

ISAMAR VISHAL)

Addl. Sessions Judge-08

West District, THC Delhi
31.08.2020
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FIR No. Not known
Police Station : Khyala
Under section : not known

State vs Beeru

28.08.2020

The Court of undersigned is having duty today as per Circular /
Duty Roster dated 16.08.2020.

Present © Sh. Santosh Kumar, learned Additional Public
Prosecutor for State
Sh. Rahul Tiwari learned counsel for the applicant/accused
Reply to the anticipatory bail application received from the
investigating officer stating that no complaint has been received
against the Beeru

It is submitted by learned counse accused/applicant that he
does not want to press the anticipatory

bail application and wants to
withdraw the same

In view of submission, the bail application of accused is
dismissed as withdrawn.

Anticipatory bail application stands disposed off accordingly.

./\/( A
(SAMAR VISHAL)
Addl. Sessions Judge-08
West District, THC Delhi

31.08.2020
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